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CENTRAL administrative -TRIBUNAL, PRINCIPAL BEiRfCH

Original Application No. 2191 of 19)3 7

New Delhi, this the
—fisj

day' o f N o v e m b e r , 1998

Hort'ble Mr. N. Sahu, Member(Adromv)

Shri Vedpal Singh .s/o Shri Ram Pratep
ral, tx, CasLicil GangiTian under Pern'iarieri t
Way Inspector, Kanoj, Fatehgarh,, R/o' C/o
Ram Par tap, Singh,. H.No. i38A. Gali -No, i -
M a ci o 1 i R u a d, N e w D e ,L I" i i —AiPP LICAIMT

^  i E y A d V o c a. t e S h r i 8,3. M a i, n e e)

Versus

Union of India r, Throuqli

t  ■ .'be G e n e r a 1 M a n a q e r- N o r t It e r n E a s t e r n
R a i ,1. w ay, G o r ci k h pur-,

.  1 he Diyisional FJailway Manaqer, Worth
EasLei n Railway, Izatnagar. -RESPONDENTS

tBy Advocate Shri P, S, Mahendr i..i )

0 it 0 E jg ■

fiSOlLi -N. Sahu. Member C.Admn^v)')

ihe. applicant seeks a. direction to the

respondents to place his name on the 'live casua.l

labour register in, order of his seniority " krrd

feet I gage his services without any further delay.

I
■

fU

2- The applicant worked as a casual labour from

24.2. 1 9 79 to May. 1 986 for in ter rni tten t per iods. He

is aggrieved because being the senior most casual

1 a o <„) u r I the I z a t n a g a r- D i v i. s 1 c.> n o f t ii e. M o r t h - E a s t e r n

Railway, he is yet not reengaged.. It is stated that

the applicant aoquired temporary status- after putting

in 120 days of. continuous work. This "is disputed by

the respondents but the .responden ts have adir,itted
that the working periods giver, by the applicant was

correct. They also stated that the name of the
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^ applicant figured at serial no. 70 of the live casual

laboui . register- of Kaiinaui. They fur thei

averred that no casueil labour h<as been engaiged or

reengaged after Mavj 1 986 in the seniority unit of
\

the applicant. This O.A. can be disposed of because

it. has virtually become inf ructuous. The

upp iccin t had prayed for fiis nainei on tiie li've casual

laboui register-. ihat. has been admitted by ti-ie

respondents.

T  the result, ,this O.A. is disposed of by

a direction to the responder-it? to reengaQe the

uppiicari t. as cind wl ie^ri work is aVctliable i.n pi-'eferencti

to junioi-s and outsiders in accordance with the

applicant s seniority in the live casual labour

register.. No costs.

(ill. SafiiiiB) i ̂ 11 11 ^ U
te.mber((Adriiiiiv) ^

f- k V.


